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This appeal has been filed by Revenue against order of the Commissioner
(Appeals) wherein the Commissioner (Appeals) has remanded the matter back
to the original adjudicating authority. While remanding, the Commissioner
(Appeals) has relied on the decision of the Hon’ble High Court of Gujarat in the
case of CCE Ahmedabad-I vs Medico Labs 2004 (173) ELT 117 (Guj.). It is
seen that the appeal of the Revenue is solely on the ground that the
Commissioner (Appeals) does not have the power to remand. In view of the
Hon’ble High Court in the case of CCE Ahmadabad-I vs Medico Labs (surpa)
wherein the High Court has clearly held that Commissioner (Appeals) has the

power to remand, the appeal of Revenue is dismissed.
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